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Mr. Speaker: At this rate, the Ques-
tion Hour also will become some-
thing else. We would have no Ques-
tion Hour, It is true that the elec-
tions are a Central subject. If the
State Government employee misbe-
haves, the Central Government may
bring it to the notice of the State
Government, the elections are a
Central subject. Whatever it 'may be,
nothing more need be said on this
now. 1 request the hon. Minister to
answer the question.

Shri Sradhakar Supakar: Sir, I
raise a poimt of order. If such fri-
volous points of order are raised by

hon. Members on the other side,
what is the remedy for us?
Mr. Speaker: Order order. The

Minister may reply now.
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The Deputy Minister in the Minis-
try of Law (Shri D. R. Chavan): (a)

The information is being collected
from the State Government concerned.

(b) and (c).

Shri Shri Chand Goel: We can ask
questiorss about other States also; not
about Bihar only.

Mr. Speaker: Let the hon. Member
put his first supplementary now.
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Shri D. R. Chavan: The E'=clion
Commission is in charge of the elec-
tions. Direction and control of the
elections is the responsibility of the
Election Comrmission. It is an inde-
pendent body, created under the
Constitution under article 324. As *a
matter of fact, there is no  other
agency excepting the Election Com-
mission, because you cannot go over
the head of the Election Commission
and make enquiries from the State
Government. That is the first point.

The second point is this. The hon.
Member asked why information has
not been collected. It is not correct.
As a matter of fact, the information
was sought, and an interim reply was
sent but the Election Commission was
not satisfied with the interim reply,
and therefore, again, a reference back
has been made to the Chief Electoral
Officer, who is in charge of the super-
vision of the entire election in Bihar
State.
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Shri D. R. Chavan: Just for the
purpose of ensuring free and fair
elettion, an independent body has

been created by the framerg of the
Constitution. That is the body which
is responsible for the conduct of
elections. Naturally that body has got
to act through the State agency—the
Chief Electoral Officer and others.
Therefore, though there may be any
other machinery with the Govern-
ment of India, we cannot go over the
head of the Electiom Commission and
make enquiries independent of it, be-
cause it is the channel through which
we have to function.

Mr, Speaker: Shri Tiwary.

Shri Bibhuti Mishra: For having a
fair and free election, what is the
plan that the Government is thinking
of?

Mr. Speaker: Shri Tiwary.
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Shri D. R. Chavan: A number of
complaints were received by the
Election Commission from certain
candidates and other individuals., The
inlerim reply that we have received
is that there iz no basis in the alle-
gation that the gazetted and non-
gazetteg employees actively partici-
paied in the elections. This reply was
received with which the Election
Commission is not satisfied. (Inter-
ruptions). So, on the 27th a reference
has been made (o the Chief Electoral
Officer to send a copy of all the en-
quirieg he inslituted imto each of the
complaints as early as possible,

Shri Dinkar Desai:
how 'many years Government
take to get the information?

May I know
will

Shri D. R. Chavan: I have already
said that a reference has been made
1o ths Bihar Government only re-
cently. It is not as if the matter is
pending for a numbey of years, The
question is frivolous.
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Shri D. R. Chavan: I have ne infor-

mation on this.
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Shri D. R. Chavan: I have no infor-
mation on this point.
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Mr. Speaker: We will the

next question.
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go to

One-Day Poll

#3)2. Shrimati Tarkeshwari Sinha:
Shri C. K. Bhattacharyya:

Will the Minister of Law be pleas-

ed to state:

(a) whether during a recent meet-
ing of the Chief Electoral Officers,
the possibility of having one-day poll
throughout the country was discussed;

(b) whether this scheme has been
worked out; and

(c) if so, what has been the ulti-
mate decision of Government in this
matter?





